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. _SHRI S. M. BANERJEE (Kanpur) :
Sir, I would like to make a submission.

MR.
Banerjee.

SPEAKER : I am sorry, Mr.

SHRI S. M. BANERJEE : Sir, I want
your guidance, not in regard to this parti-
cular matter, but, about such cases, where
prima facie cases have been established-
In the case of Shri Tulmohan Ram, it has

. come in the newspapers, It is-goin% to
come again tomorrow or the day after
There is another case in regard to Shri
Ramnath Geenka, where also a prima
facie case has been established. Similar is
the case of Shrimati Gayatri Devi. All
the three, Shri Tulmohan Ram, Shri
Ramnath Goenka and Shrimati Gayatri
Devi should be suspended.

PROF. MADHU  DANDAVATE
(Rajapur) : Sir, when is the motion about
the Leader of the House coming up ?

MR. SPEAKER : I do not know. It
is for the Business Advisory Committee
to decide. Now, I have to make an announ-
cement. The Prime Minister will make
a statement. on - Shri Morarji Desai’s
fast at the end of the day, at 6 p. m.

12.09 hrs, _ .
PAPERS LAID 'ON THE TABLE

CeNTRAL FExcise (FOURTH AMENDMENT)
Rures, 1975

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE) : T beg to lay on the Table:
a copy. of the Central Excise (Fourth
Amendment) Rules, 1975 (Hindi and
English  versions) published in Noti-
fication No. G. 5. R. 438 in Gazette of
India dated the s5th April, 1975, under
section 38 of the Central Excises and
Salt Act, 1944 [Placed in  Library Sec
No. LT—g416/75)

StaTEMENT ExprAamnmng Deray v Lavinc
oN THE TABLE CERTAIN NOTIFICATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTIGE AND

APRIL 15 1975 --

. There had

Buring of Harijans 204

Houses in Bihar (CA)

COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA) : I beg to lay on the
Table a statement (Hindi and English ver-
sions) giving reasons for delay inlaying
Notification Nos. G. S. R. 43 (E) dated
the grd  February , 1975, G- S. R
52 (E)- dated the 20th  February,
1975 and G. S. R. 137 (E) dated the 154,
March, 1975. [Placed in  Library  See
No. LT—9417/75']

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED BURNING OF HOUSES OF HARI-
JANS AND MURDER OF THEIR CHILDREN
N Navapa, Biaar

w sime qarw fag (Fawr) @ ereww
w2wem, & afgarafes & nga § fAe-
fafas fawz £ N7 @ AA TLRT F

s femr § AT gEAT FI@ g F

@ 3@ AR ¥ TF IF}A 3

“frer & agmm fad § efewAi &
ME AFTET F IATE FF qqT IA F A
g==i #r gear fEA 9 FT RAMATT

SHRI SAMAR GUHA (CONTAI) :
I had writen to you; if you allow me
half a minute I shall make a submission.
recently been several cases
of  atrocities committed on Harijans
women -in Purulia area. It had been
given wide coverage in the West Befzal
papers. The matter had been agitated
in West Bengal Assembly also. If you do
not want to include my name, will the
hon. Minister enlighten_the House as to

“what actually happened there. .

MR. SPEAKER : 1 received the
communication from you only this morn-
ing.  The agenda had already been

_printed apd the selection of speakers had

already been made.

SHRI SAMAR GUHA Without
including my name the hon. Minister can
enlighten wus.

SHRI S. M. BANERJEE (Kanpur):
Normally five pames are allowed;
today there are only three names; you
can include my name and his name,



